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8.A, 14/84 Dt. of Decision : 10.1.94
ORDER

}As per Hon'ble Shri T.Chandrasekhara Reddy, Member (Judl.)

This is an application filed under Section 19
of the Administrative Tribunals Act,, to direct the
raspondants to pay relief on Pamily pension to the
applicant and to continus to pay the same andipass

such other order or orders 8s may deem fir and proper S
in tne circumstances of the cagt.

2, The husband of the applicant ia one

Late GUR. Krishna Murthy. Uhile working as UDC,

the said GUR.Krishn& Murthy died on 29.12.,90. 8y

the time of his death, the said GUR. Krishna Murthy

is gaid to have put in service of 20 yeaps, The
applicant ués sanctioned family pension with efPfect e
ppom 29,12,90 at the rate of Rs, 700/~ per month for
the Pirst 7 ysars, and, theraaftef at Rs. 423/- by
making it clear that the'Dearnass rolief on pension,
as gdmissibla from time to time, will be paid to the
applicant. Accordingly the applicant was péid Dearness

ralief on family pension and other reliefs,

3. The respondents, on compassionate grounds,
appointed tha applicant as LOC w.8.Pe, 2%.1.92 in
Hyderabad, Central Elsctric Oivision of the Centpal
public Works Department, Hyderabad. From the date

of appointment of the applicant i.s,, 29.1.92, the

-resSpondents had stopped paying Dearness relief on

the family pension, on the ground, that from the gate
of appointma@pmé on compassionate grounds, that the
applicent is not eligible for relief on Pamily

pension. According te the applicant the stand
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of the pespondents is arruqﬁus. According to her |

she has toc be paid Dearness ralief sand othsar allnuénces
on the gaid family pension for which she is eligiblas,
According to the applicant, denial of the sams is
illsgal, So the present DA is filed by the applicant

for the relief gs already indicated above,

——

4, We haye heard Mr, Siva for Mr.N.Ram Nohaé
Rao counssl for the applicent and Mr. N.R. Dauaraj'

standing counsel for the respondents,

Se \ Alpng with this DA, the applicant had Pilad

the judgeménts dt. 13.9.53 passed in DAs f116/93 and
1117/93 which wgpe disposed of by a Divisiun.Bench:

of this Tribunel, The pacts in the twe disposed U%u T
i.e., in DA Nos. 1116/93 and 1117/93 and the facts

in this OA aps identical snd similar. This Bench,

while allowing the said D0As, had directed the

respopndents to pay the app;icants tharaiq,_ Desarness
allowancs on the family pension, but, restricted the
bensfit only for & period of one year prier to the

fiiing of those DAs, As already pointed out, as thL
applicant hersin is similarly placed to ths applicants

in OAs 1116/93 and 1117/93, the applicant hersin also

is entitled to thﬁ benefit of those judgements. So

in deciding this 0A, we follow respectfully the decisions
of this Bench in OAs 1116/93 and 1117/93., 1In the

result, tlerespondents are hersby directed to pay to the
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applicant Dearness relief on the Pamily pension

with all consequential bsnsflts}J:;ﬂf::—ég 12,92,
Eventhough the applicent had claimed interest on

the arrears of Dearness relisf and other benafits
due to be paid to her, in_vieu of the circumstances |

of the pags, the claim of the applicant for interaﬁt

e
is hera by rejected. OA disposed accordingly.
No Costs,
—r_ . CL Bedne fa
( T.CHANDRASEKHARA REDDY)
MEMBER (JuDL.) l
Dated : The 10th January 94 A
icgated in Open Court .
. b
spr Deput® Registrar - :Z;7
Cnpy to:- o
14 Secretary to Government, Union of India, Ministry of Lrban
Development, New Delhi,
2+ Superintending Engineer(Co-ordinatien) South Zone(SZ) cCPWOo,
P‘ladras.
3. Pay & Accounts OPficer(South Zone) Central Public Yorks
Department) 148, Marshalls road, Egmore, Madras-00B8.
4, Superintending Engineer, Hyderabad Central Electrical Circle,
C.P.WsD. Nirman Bhavan, Sultan Bazar, Hyd.
S« 0One copy to Sri. N.Ram Mohan Rao, advocate, CAT, Hyd.
6. Cne copy teo Sri. N.R.,Devaraj, Sr. CGSC, CAT, Hyd.
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One caopy to Library, CAT, Hyd.
One spare copy.
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THE HON'BLE MR.JUSTICE V.NEELADRT RAG
VICE-CHAT BMAN

afD
TLE HOW'BLE Mi.A)B.GORTHT : MEMBER (A )
' AND |
THE HON' BLE MR.T.QHANDRASEKHAR'REDDY

MEMEER(J)
AND

TIE

.

HON'BLE MR.R RANGARATAN $MEMBER(2)

Dated: /ALPI/LIQ%% :

ORDER/JUDGMENT 5
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0.4.No, /A 9')7
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| . . Adujtted and Intey

im directions
issuwed. . :

Ailo ed.

. Disposed of with directiong,
‘___/ -, . :
Disrinsed, .
: 7 Dismissed as withdrawn,
" - ‘ Dismikseqd for default,
Re'je/ ed/OrAde red.
<« —NO order as to costs.,
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